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Orierute .S3,204 

Mear 	ri C.R.Mishra, the learnew ceunsel 

for the applicant and 6hri A.K.B•5, the learnel 

Seniar Staniing Caunsel for the Respanents, and  

perusseu the materials avaiiale an recard. 

By filing this Original Applicatian9  the 

a.'2licar1t Shri S.K.Sarnanta has priye4 for Qirec-

tian to be issuei to Respanoent Ne.4 to app.int 

him "in the pest of L.B.E.'.M. unóer the Bhenkenal 

Divisien' efld also a direction to be issueé to 

R)eneents to absorla him in the existing vacancy 

the past of D?M in Beltikiri E.O." as per 

netificatien vice AnnexUre-5. 

Iith regard t. 2nó relief seught by the 

applicant, the Resendents have submitted that the 

applicant had submitted his elicatien for the 

aiW pest clang with ethers and after taking all 

the applicatiens into cansierati.n, they feuné 

one Shri Suresh Chanra Sahes the most rnerit.ri.us  

and fUlfilled all the eligiblity canditiens for 

appointment against the said pest. iy citing 

the earlier c*rnmunicatian sent to the applicnt 

by their letter dateó 2.10.193(innexure_R/3) 

they have submitted that the claim of the appli-

cant for aserptian against the pest of ADBM 

beltikiri B.C. was also considered earlier by 

them in Octaber, 115019 but they faund no merit 

in the saia application of the applicant and 

acceringly, he was infermed also that his 

prayer to that effect was bereft of merit. It 

h-ks been further disciased by the Respondents 

and admitted by the applicant that he was 

earlier in the year 19EC was aiintd n 
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pravisiana]. L,asis as LDJ3iM, 1ahisapat b.O. 

an 23.10.187 aeinst the put •ff duty vacancy. 

H.w,ver, he was reliee .f his pr.visi.nal 

appsintment since the ariginal incumbent of the 

past vii., 6hri Pravakar Naysk was reinstated 

a'-'a that happened on 2.7.190. Thereafter, the 

applicant had appr.ched the Resp.naents to 7gnt 

keep his name in the waiting list .f retrencheG 

b.D.Agents, but that prayer was turned dawn by 

the Respondents on the grsund that he did net 

wark for three cGntinuaus years in any LD pest 

and therefare, he cauld net be treated as ED 

Agent in terms of D.G.?&T circular N9.43-4/71-i' 

dated 1.5.1!!, They have therefare, submitted 

that there is no rrierit in this O.i. filed by thed 
applicant and therefare, the swe sh.uld be 

d jsrnjs Sed. 

Having regard to the facts and circumstans 

of the case, we are of the spinien that the 

applicant having net been able to canipete with 

the candidates, who had in resp.nse to vacancy 

circumar at Annexure-5 applied for the pest, he 

dees net have any inoefeasible ri!ht to claim 

for appeintment. vth regard to his ether prayer 

far a directien to e issued to Res.e.4 to 

appaint him in any LD past under the Dhenkanal 

Divisien, we held that this prayer lpSsi facte 

l

is misconceived as, under the departmental rules/ 

irstructions, no such precedure daes exist to 

cane to the rescue 44f the applicant. 

For the reesns discussd abeve, this O.A. 

j 
	 beir4 devaid of any merit is dismissed1.ie 2cests. 
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